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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL CENTRAL 

ZONE BENCH, BHOPAL 

 

Joint Committee Report in compliance with order passed on 01.07.2024 in  

OA 154/2024(CZ) (Mohammad Arif vs. M/s Mahalaxmi Mines and others) 
 

As per the order passed by the Hon'ble Tribunal, the inspection has been conducted 

on 12.08.2024 by the following nominated members/representatives (Annexure 

No. 1 to 4) in the Joint Committee:- 

1. Representative nominated by Collector, Mauganj- Shri Ashok Kumar Ohri, 

Additional District Magistrate, District- Mauganj (M.P.) 

2. Representative nominated by Principal Secretary, Madhya Pradesh Government, 

Mineral Resources Department- Shri S.M. Pandey, Regional Head, Directorate, 

Geology and Mining, Regional Office, Rewa (M.P.) 

3. Representative nominated by Madhya Pradesh Pollution Control Board, Bhopal- 

Shri S.P. Jha, Regional Officer, M.P. Pollution Control Board, Rewa (M.P.) 

4. Representative nominated by Executive Engineer, Water Resources, Rewa- Shri 

Virendra Singh Khangar, Sub-Divisional Officer, Water Resources Department 

District- Mauganj (M.P.) 

 

ISSUE RAISED IN THE PETITION 

1. M/s     Mahalaxmi  Stone      Mine and          Crusher       Unit     is      illegally   

operating        a mine   in village        Harraha , Gujran,  Khasra  No. 127, 128, 129, 

130, 131,135 ,136 , 140/1, 140/2, 141, 142, 143, 144/1, 144/2, 145, 148/1/2 and 

148/1/3 total area 6.134 hectares, Tehsil and District Mauganj. 

2. Due to blasting and mine and crusher operation by M/s Mahalaxmi Stone Mine, 

the structure of Kaduawan Dam located near the site is getting damaged and soil 
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flowing from the unit reaching towards the reservoir, silting is taking place in the 

dam and the environmental quality of the dam water is getting affected. 

DETAILS OF INSPECTION:- 

M/s Mahalaxmi Stone Mines has been established on Khasra no. 

127,128,129,130,131,135,136,140/1,140/2,141,142,143,144/1,144/2,145,148/1/2 

and 148/1/3 of village Harraha Gujran, total area 6.134 hectares (Khasra of unit 

Annexure-05), after obtaining necessary permission for mineral stone (making 

gravel by mechanical action) from the following departments. 

1. Letter issued by Gram Panchayat Harraha, Tehsil Mauganj dated 26.01.2019 

and 26.11.2019 (Annexure No. 06) 

2. Permission order letter No. 6069 dated 19.11.2019 issued by 

Mineral/Mining Department, District, Rewa (Annexure No. 07) 

3. Letter No. 1004 dated 27.07.2019 issued by Regional Head Mineral 

Resources Department, M.P. Government Directorate of Geology and 

Mining Regional Office Rewa for approval of mining plan (Annexure No. 

08) 

4. Letter No. 6106 dated 08.05.2019 issued by Divisional Forest Officer, 

District Rewa (Annexure No. 09) 

5. Letter No. 1225 dated 20.03.2020 issued by Executive Engineer, Upper 

Purwa Municipal Division, Rewa. (Annexure No. 10) 

6. Environmental Clearance Letter No. 590 dated 18.05.2021 by M.P. State 

Level Environmental Impact Assessment Authority (SEIAA). (Annexure 

No. 11) 

7. Letter No. 51252549 dated 01/08/2024 issued by Government of India, 

Ministry of Labor and Employment, Directorate General of Mines Safety, 

Regional Office, Jabalpur (KPMO), (Annexure No. 12) 



6 
 

8. Letter issued by Central Ground Water Authority, New Delhi for ground 

water extraction (Annexure No. 13) 

9. Consent letter no.113167 dated 06/08/2021 for establishment of mines by 

Madhya Pradesh Pollution Control Board (Annexure No. 14) 

10. Consent renewal letter no.116304 dated 31/08/2022 for mines by Madhya 

Pradesh Pollution Control Board (Annexure No. 15) 

11. Establishment Consent Outward No. 15240 dated 01/09/2022 issued by 

Madhya Pradesh Pollution Control Board for stone crusher to the unit 

(Annexure No. 16) 

12. Letter No. 1943 dated 01/09/2023 issued by Tehsildar, Tehsil Mauganj 

District Mauganj stating that the distance from the bridge tank level of 

Kaduawan Dam from the stone crusher of the unit is 125 meters in the east 

and 108 meters in the west (Annexure. 17) 

13. Consent to Operate Outward No. 15675 dated 11/09/2023 issued to the stone 

crusher unit by Madhya Pradesh Pollution Control Board (Annexure No. 

18). 

14. Letter No. 1034 dated 18/03/2024 issued by Executive Engineer, Upper 

Purva Canal Division, Rewa states that the crusher plant is located outside 

the submergence area of the dam. Letter attached. (Annexure No. 19). 

STATUS FOUND DURING INSPECTION:- 

1. It is clear from the above documents provided by the unit to the committee that 

the unit was established and found to be in operational condition after obtaining 

necessary permission/no objection/consent from all the concerned departments. 

2. The excavation of stone was being done by the unit in the approved mine area 

only. Apart from the above, no illegal excavation and illegal storage was found. 

3. The blasting work in the mine by the unit is done from time to time as per the 

norms prescribed by DGMS (Directorate of Mine Safety) by entering into a 
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contract with M/s Mishra Contractors, Proprietor Shri Deepak Mishra, an agency 

registered with the Directorate of Mine Safety. The contract letter is enclosed as 

Annexure No. 20 

4. Letter No. E/CC/MP/22/752 (E 129316) dated 04/07/2024 issued by the Chief 

Explosives Controller of Petroleum and Explosives Safety Organization, 

Government of India to the blasting operator (M/s Mishra Contractors, Proprietor 

Shri Deepak Mishra). (Annexure No. 21) 

5. During the inspection, no mining work was found in the mine area nor was 

blasting work done at the said time. 

6. The distance from the mine area to the Kaduaavan Dam in case of full filling 

was observed to be about 125 meters. 

7. The overburden generated by excavation in the mine area was found to be 

properly maintained. 

8. It has been found that about 400-500 trees have been planted by the mine 

manager in the mine boundary area and on both sides of the mine's and mine 

transport road and on the outer side of the dug. 

9. A cone model based modern stone crusher has been installed by the mine 

manager within the mine area boundary. 

10. The primary and secondary crushing chambers of the stone crusher and all 

conveyor belts have been completely covered. A fog system machine has been 

installed on the crusher's duck for air pollution control. 

11. The mine manager has constructed a boundary wall on three sides of the 

crusher, i.e., north, east and south. 

12. The mine manager has installed water sprinklers for air pollution control at the 

distribution points and boundaries of all conveyor belts.  

13. During the inspection, the manager got the crusher started and the work of air 

pollution measurement as per the prescribed standards and collection of ground 
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water samples from Kaduaavan Dam and nearby areas was done by the Pollution 

Control Board. The test results are in accordance with the prescribed standards. 

(Annexure No. 22 and 23) 

14. During the inspection, photographs of the geographical location of the site 

were taken, which are enclosed. (Annexure No. 24) 

15. The Committee found signs of storage of overburden generated from mining in 

the past, outside the mining lease area, towards the reservoir in the north direction 

of the lease area, about 40 x 40 meters, which was later removed from the said 

place and back filled in the mine. At present, no overburden storage was found at 

the site. 

 

Recommendation of the Committee:- 

After inspection of the site and scrutiny of documents, the Committee recommends 

the following:- 

1. M/s Mahalaxmi Stone Crusher and Mines and Crusher unit is being operated 

only after obtaining permission and no objection from the concerned 

departments. 

2. Mining is being done in about 1.0 hectare in the western part of Aadan lease 

area. Whose minimum distance from Kaduaavan Dam is 125 meters. Therefore, 

blasting should be prohibited in this part of the lease area for the safety of the 

dam and blasting should be prohibited up to 200 meters from the dam (stop 

dam). 

3. The overburden generated from the mining process should not be stored outside 

the lease area and the overburden dump should not be done in the northern part 

of the mine towards the dam/reservoir. 
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4. In order to prevent soil erosion in the event of heavy rainfall in the ditch made 

for stone feeding in the stone crusher unit, a retaining wall of at least 10 feet 

should be built in the northern direction towards the reservoir. 

5. The stone dust generated from the crusher unit should not be stored at a height 

of more than 6.0 meters. 

6. Intensive plantation should be done in coordination with the Water Resources 

Department in the private land available towards the north of the lease area.  

7. Outside the boundary area of the mine and crusher and between the Kaduaavan 

Dam, there is land of other lease holders, on which some amount of overburden 

due to excavation by the mine manager had accumulated in the land of the said 

other land owners, which was removed and stored in our own land and it was 

directed that under no circumstances any type of waste from the mine and 

crusher should be stored in the land of other land owners outside the lease area. 

8. The unit manager was directed by the committee that the excavation and 

blasting work in the mine should be done as per the prescribed standard limit so 

that the dam constructed by the Water Resources Department and the natural 

structures around it are not adversely affected. 
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To, 

State Environment Impact Assessment Authority, M.P. 
(Ministry of Environment, Forest and Climate Change, Government of India) 

Environmental Planning & Coordination Organization 
Paryavaran Parisar, E-5, Arera Colony 

Bhopal -462016 
visit us http://www.mpseiaa.nic.in 

Email:mpseiaa@gnail.com 
Tel.: 0755 -2466970, 2466859 

Fax:0755 -2462136 

M/s. Mahaluxmi Mines and Stone Crusher, 
Village- Bilawal, Post - Atela Khurd., 
Tehsil & Dist. Charkhi Dadri, Haryana 

No.: 
Date: )8s 4 

o /SEIAA 2| 

Sub:- Case No. 6722/2019 Prior Environment Clearance. for Stone Quarry (opencast manual/semi 
mechanized method) in an area of 6.1340 ha. for production capacity of 1,39,497 cum per 
annum at Khasra No. 127, 128, 129, 130, 131, 135, 136, 140/1, 140/2, 141, 142, 143, 144/1, 
144/2, 145, 148/1/2, 148/1/3 at Village - Harrai Gujran, Tehsil - Mauganj, Dist. Rewa (MP) by 
M/s. Mahaluxmi Mines and Stone Crusher, Village - Bilawal, Post - Atela Khurd, Tehsil & Dist. 
Charkhi Dadri, Haryana. 

This has reference to your letter received in SEIAA office on 24.12.2019 and subsequent letters 
seeking Prior Environmental Clearance for the above project under the EIA Notification, 2006. The 

proposal has been appraised as per prescribed procedure in the light of provisions under the EIA 
Notification, 2006 on the basis of the mandatory documents enclosed with the application viz., the 

Form - I, Form-ll, Pre-Feasibility Report, DSR, ToR and subsequently submission of ElA, Public 
Hearing and the additional clarifications furnished in response to the observations of the State Expert 
Appraisal Committee (SEAC) and State Environment Impact Assessment Authority (SEIAA) 
constituted by the competent Authority. 

Case no. 6722/2019 

I. It has been noted that the proposal is for Stone Quarry in an area of 6.1340 ha. at Khasra No. 
127, 128, 129, 130, 131, 135, 136, 140/1, 140/2, 141, 142, 143, 144/1, 144/2, 145, 148/1/2, 
148/1/3 at Village - Harrai Gujran, Tehsil - Mauganj, Dist. Rewa (MP). There is no National 
Park/Sanctuary within 10 Km radius. It lies at geographical co-ordinates at latitude 24°3237.75" to 
N24°32'49.93'N and longitude 81°5002.44" to E81°50'12.36"E as per mining plan. Mining Plan is 

approved by DGM, M.P. Vide Letter No.-1004/Ma.Plan./Na. Kra./2019, dated 27.07.2019. 
The proposed project is for production capacity 1,39,497 cum/year of Stone Quarry. The mining 
will be carried out by opencast semi mechanized method. The total water requirement is 30.54 

KLD (1.8 KLD for Domestic use + 6.24 KLD for Dust suppression + 22.5 KLPD for Green Belt). 
The water requirement will be met from drinking purposes proposed and will be made available by 
hiring tankers from nearby villages. The public hearing was conducted at Mine Site Village - Harrai 
Gujran, Tehsil - Mauganj, Dist. Rewa (MP) on 07.10.2020, under the Chairmanship of Upper 
Collector, Rewa. 

II. The project has been considered in accordance with the provisions of the EIA notification issued 
by the Ministry of Environment & Forests vide S.o. 1533 (E), dated 14th September 2006. 

1 of 8 



V. Based on the information submitted, as at Para (l) above and others the State Level Environment Impact Assessment Authority (SEIAA) considered the case in its 674" meeting dtd. 07.04.2021 and decided to accept the recommendations of 497" SEAC meeting dtd. 05.04.2021. Hence, Prior Environmental Clearance is granted for Stone Quarry (opencast manuallsemi mechanized method) in an area of 6.1340 ha. for production capacity of 1,39,497 cum per annum at Khasra No. 127, 128, 129, 130, 131, 135, 136, 140/1, 14012, 141, 142, 143, 144/1, 144/2, 145, 148/1/2, 148/1/3 at Village - Harrai Gujran, Tehsil - Mauganj, Dist. Rewa (MP) for the lease period to M/s. Mahaluxmi Mines and Stone Crusher, Village - Bilawal, Post - Atela Khurd, Tehsil & Dist. Charkhi Dadri, Haryana, subject to the compliance of following specific conditions as recommended by SEIAA & SEAC and subsequent Standard Conditions. 
A. Specific Conditions 

1. Before commencing any mining activity fencing shall be carried out all around the lease area. Proper watch and ward arrangements should be made with installation of signage at 4 corners of the lease area to avoid any untoward incident involving public and animals by the PP. 2. Lease agreement shal! be carried out before execution cf mining operation. 3. Plantation programme as mentioned in EIA/EMP and presented during presentation in SEIAA & SEAC shall be followed in content and spirit. 
4. PP shall demarcate a barrier zone of 7.5 m as no mining zone in the periphery of mining lease area and develop a green belt. Three rows plantation shall be carried out in the greenbelt area in current year with proper watering arrangement. 
5. PP shall ensure that existing trees not to be uprooted within the ML area. 
6. PP will plant 3 years old 11050 saplings of suitable tree species i.e. Mango, Pipal, Neem, Bargad, Drumstick, Jamun, Imli Amaltas, Kachnar, Kadam, Palash, Sal etc. will be planted in first three years along the no mining zone, lease Boundary in mine premises and approach road and 155 at Haraigujran Village in consultation with DMI Gram Panchayat. PP shall also explore and identify the chunk of land in the area from revenue records to carry out the plantation programme as proposed. 7. The mining operation shall be restricted to above ground water table and in no case it should intersect the ground water table. In case of working below the ground water table, approval of the Central Ground Water Board shall be obtained. 

8. PP shall ensure to comply with the conditions mentioned in Divisional Commissioner Rewa meeting dated 17.06.2019 and shall submit compliance report with photograph to the Collector Rewa and copy to SEIAA. 

Before commencing the mining activity, site demarcation should be done leaving 250 m. from HFL of the dam as a "no mining zone". The demarcation should be done by the Revenue Officials in the presence of Mining Officer, Rewa. 
10. The overburden and waste will be stacked within ML area and simultaneously backfilled in the mined out area vihere plantation will be raised on it. 
11. PP shall ensure that waste material shall not be stacked long time in ML area. 

12. No overburden will be dumped outside the mine lease area. 
13. Regular water quality monitoring shall be carried out by PP before discharging it into the nearby agriculture fields from authorized laboratories in consultation with Regional Officer, MPPCB. Regular air and noise quality monitoring shall also be carried out from authorized laboratories in consultation with Regional Officer, MPPCB at regular intervals. 
14. PP shall ensure the generation of employment opportunities nearby Village on priority basis. 15. Payments of wages to the workers shall be done in consonance with the provisions in the labour laws. 16. Proper infrastructure with shelter, drinking water, toilet and first-aid facilities shall be provided for the laborers. A provision should be made to construct a pakka rest shelter along with toilet and drinking water facility. 

Case no. 6722/2019 
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17. PP should also carry out regular sprinkling in the mining lease area to arrest dust emission from mining activities affecting the nearby agriculture fields. 
18. Mining shall be limited to the area as shown in surface plan and as per the approved mining scheme. 
19. PP shall ensure the proper water supply arrangements for plantation especially in the summer season. 
20. PP shall ensure proper implementation of plantation, dust suppression, construction of approach road 

and maintenance of existing pakka road as part of Environmental Management Plan. Additional budget 
provision shall be made as part of EMP. 

21. PP must ensure the implementation of compliance of the commitment made in Public Hearing in addition 
to these following activities with separate budget provision under CER as committed: 

3 Upgradation of govt. school building and construction/repairing toilets & boundary wals etc. 
govt. school at village Haraigujran. 
Upgradation of Anganwadi Centre and provision of basic services such as drinking water, 
toilet, etc. at village Haraigujran 
Distribution of masks and sanitizers to villagers and conducting an awareness program 
through Panchayat for the Protection from the spread of Coronavirus (CoVID 19 Pandenic) 
at village Haraigujran 

*Development of grassiand using prosopis seeds on government waste iand at village 
Haraigujran 

* Repairing & maintenance of Village Roads (750*3 mtr) at village Haraigujran. 
PP shall ensure contribution of funds on behalf of village under Jal Jeewan Mission in 
consultation with Janpad Panchayat and PHED. PP shall give preference to develop/provide 
infrastructural facilities in schools or aanganwadies of above villages. The modification to the 
above activities can be made with the permission of the district administration and need based 
activity for the development of nearby villages shall be implemented by PP in consultation with the District Collector and Gram Panchayat. 

22. PP should ensure to submit half yearly compliance report, Plantation and CER activity report along with 

photographs of all activities in MP-SEIAA. If PP is failed to upload or submit two consecutive half yeariy 
compliance reports of EC conditions to concerned authority (SEIAA and Regional Öffice, 
MoEF&CC,Gol,Bhopal) than prior environmental clearance issued to PP will automatically be treated as 
cancelled/ revoked as per OM No. 930/SEIAA/2019 dated 30.05. 2019 issued by MPSEIAA. 

B. PRE-MINING PHASE: 

23. The lease boundary should be clearly demarcated at site with the given co-ordinates by pillars. 
24. Necessary consents for proposed activity shall be obtained from MPPCB and the air / water polution 

control measures have to be installed as per the recommendation of MPPCB. 
25. Authorization (if required) under Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 should be obtained by the PP if required. 
26. PP will also carry out fencing all around the lease area. 
27. If any tree uprooting is proposed necessary permission from the competent authority should be obtained 

for the same. 

28. For dust suppression, regular sprinkling of water should be undertaken. 
29. Haul road and shall be compacted on regular interval and transport road will be made pucca (tar road) and shall be constructed prior to operation of mine. 
30. PP will obtain other necessary clearances/NOC from respective authorities. 
31. Slope stability study shall be carried out before commencing the mining activities. 

Case no. 6722/2019 

32. Reject stone shall be sold only after approval of the State Government as per the prevailing rules & regulations. 
C. MINING OPERATIONAL PHASE 

33. No overcharging during blasting to avoid vibration. 
34. Controlled and muffle blasting shall be carried out considering habitation northern side of the lease. 
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35. Working height of the loading machines shall be compatible with bench configuration. 
36. Slurry Mixed Explosive (SME) shall be used instead of solid cartridge. 

37. No explosive will be stored at the mine site. 
38. No intermediate stacking is permitted at the mine site. 
39. No dump shall be stacked outside the lease area. 

40. Overthead sprinklers shall be provided in mine. 

41. Cone Crusher shall be erected 100 m away from the road. 
42. Curtaining of site shall be done through thick plantation all around the boundaries of all part of lease. The 

proposed plantation scheme should be carried out along with the mining and PP would maintain the 
plants for five years including casualty replacement. Initially, dense plantation shall be developed along 
the site boundary (in three rows) to provide additional protection in one year only. 

43. Peripheral plantation all around the project boundary shall be carried out using tall saplings of minimum 2 
meters height of species which are fast growing with thick canopy cover preferably of perennial green 
nature. As proposed in the landscape plan & EMP a minimum of 9200 trees shall be planted on barrier 
zone, backfilled area and along the transportation route. 

44. Transportation of material shall be done in covered vehicles. 

45. Transportation of minerals shall not be carried out through forest area. 
46. The OB shall be reutilized for maintenance of road, PP shall bound to compliance the final closure plan 

as approved by the IBM. 
47. Garland drain and bund along with settling tank will be maintained in the boundary side and around dump 

to prevent siltation of low lying areas and in rush of water into the mine. The size of the drain will be 
1230M X 1MX 1M. The settling tank will be 04 in number of size 5mx 2m x 2m. 

48. All garland drains shall be connected to settling tanks through settling pits and settled water shall be 
used for dust suppression, green belt development and beneficiation plant. Regular de-silting of drains 

and pits should be carried out. 
49. For dust suppression over head sprinkler shall be provided while on transport road for dust suppression 

tankers shall be provided. 

50. Appropiate and submitted activities shall be taken up for social up-lifment of the Region. Funds 
reserved towards the same shall be utilized through Gram Panchayat. Further any need base and 
appropriate activity may be taken up in coordination with local panchayat. 

51. PP will take adequate precautions so as not to cause any damage to the flora and fauna during mining 
operations. 

52. The commitments made in the public hearing are to be fulfilled by the PP. 

53. Fund should be exclusively earmarked for the implementation of EMP through a separate bank account. 
54. PPE's such as helmet, ear muffs etc should be provide to the workers during mining operations. 

D. ENTIRE LIFE OF THE PROJECT 
55. In the proposed EMP, capital cost is Rs. 46,76,828 Lakh is proposed and Rs.25,16,570 Lakh lyear as 

recurring expenses. 
56. The environment policy of the company should be framed as per MoEF&CC guidelines and same should 

be implemented through monitoring cell. In case the allocated EMP budget for mitigative measures to 
control the pollution is not utilized fully, the reason of under utilization of budgetay provisions for EMP 
should be addressed in annual return. 

57. A separate bank account should be maintained for all the expenses made in the EMP activities by PP for 
financial accountability and these details should be provided in Annual Environmental Statement 

E. Standard Conditions 

1. Valid postal address of the PP with e-mail details. 
2. Any change in the corressondance address be duly intimated to all the regulatory authority within 30 days of 

such change. 
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3. 
4. 

6. 

GPS ooordinate of the mine lease area be reflected in the EC for the ease of monitoring. 
A display board with following details of the project is mandatory at the entry to the mine. 

7. 

a) Lease owner's details; Name, Contact details etc. 
b) Mining Lease area of the project (in ha.) 

5. All activities / mitigative measures proposed by PP in Environmental Impact Assessent and approved by 
SEAC must be ensured. 

c) Production capacity of the project. 

Al activities / mitigative measures proposed by PP in Environmental Management Plan and approved by 
SEAC must be ensured. 

All parameters listed in Environmental Monitoring Plan approved by SEAC must be monitored at approved 
locations and frequencies. 

Blast vibrations study shall be conducted and submited to the Regional Office, MoEF, Gol, Bhopal and MP 
PCB within six months. The study shall also provide measures for prevention of blasting associated impact 
on nearby houses and agricultural fields. 

9. Controlled blasting techniques with sequential driling shall be adopted. The blasting shall be carried out in 
the day time only. 

10. Slope of the mining bench and uitimate pit limit shall be as per the mining scheme approved by Indian 
Bureau of Mines. 

11. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional Office, 
MoEF, Gol, Bhopal and MP PCB within 5 vears in advance of final mine closure for approval. 

12. No change in the calendar plan including excavation, quantum of mineral and waste shall be made. 
13. Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the 

Environmental Clearance given by SEIAA will stand cancelled. 
14. Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits. 
15. The transportation of the minerals extracted from the mining area shall be limited to day hours time only. 
16. Maintenance of near by local roads through which transportation of minerals are undertaken shall be carried 

out by the company regularly at its Own expenses. The roads shall be black topped. 

17. Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection 
of dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick 
plantations of native trees and shrubs shall be carried out at the dump slopes. Dumps shall be protected by 
retaining walis. 

18. Trenches / garland drains shall be constructed at foot of dumps and coco filters installed at regular intervals 
to arrest silft from being carried to water bodies. Adequate number of check dams and gully plugs shall be 
constructed across seasonal/ perennial Nallahs, if any, flowing through the ML area and silts arested. De 
silting at regular intervals shall be carried out. 

19. The project proponent will ensure necessary protection measures around the mine pit, waste dumps and 
garland drain. 

20. Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and shall be 
utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil 
shall be separately stacked for utilization later for reclamation and shall not be stacked along with over 

burden. 

21. Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active for long 
period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 
10 m and overall slope of the dump shall not exceed 350. The OB dump shall be backfilled and shall be 
scientifically vegetated with suitable native species to prevent erosion & surface run off. 

22. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self 
sustaining. Compliance status shall be submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB on 
six monthBy basis. 

23. Green belt development shall be carried out considering CPCB guidelines including selection of plant 
species and in consultation with the local DFO / Agriculture Deptt. Herbs & shrubs shall also form a part of 
aforestation programme besides tree plantation. The company shall involve local people for plantation 
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programme. Details of year wise afforestation programme including rehabilitation of mined out area shall be 
submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB every year. 

24. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for transportation of 
minerals and others shall have valid permissions as prescribed under Central Motor Vehicle Rules, 1989 
and its amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable 
enclosures so that no dust particles / fine matters escape during the course of transportation. No overloading 
of minerals for transportation shall be committed. The trucks transporting minerals shall not pass through 
wild life sanctuary, if any in the study area. 

25. Four ambient air quality-monitoring stations shall be established in the core zone as well as in the buffer 
zone for RSPM, SPM, SO2, NOx monitoring. Location of the stations should be decided based on the 
meteorological data, topographical features and environmentally and ecologically sensitive targets and 
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board. The 
monitored data for criteria pollutants shall be regularly up-loaded and displayed on the company's website. 

26. Data on ambient air quality (RPM, SPM, S02, NOX) should be regularly submitted to the Regional offce, 
MoEF, Gol, Bhopal and the State Pollution Control Board / Central Pollution Control Board once in six 

months. 

27. Ambient air quality at the boundary of the mine premises shal confirm to the norms prescribed in MoEF 
notification no. GSR/826(E) dtd. 16.11.09. 

28. Fugitive dust emissions from all the sources shall be controlled. Water spraying arrangement on haul roads, 
loading and unloading and at transfer points shall be provided and properly maintained. The dust emission 
shall be monitored regularly as per norms and records to be submitted to the Regional Office, MoEF, Gol. 
Bhopal and MP PCB regularly. 

29. Measures shall be taken for control of noise levels below 75 dBA in the work environment. Workers engaged 
in operations of HEMM, etc., shall be provided with ear plugs / muffs and health records of the workers shall 
be maintained. 

30. Rain water harvesting shall be undertaken to recharge the ground water source. Status of implementation 
shall be submitted to the Regional Office, MoEF, Gol, Bhopal and MP PCB within six months and thereafter 
every year from the next consequent year. 

31. Regular monitoring of ground and surface water sources for level and quality shall be carried out by 
establishing a network of existing wells and constructing new piezometers during the mining operation. The 
monitoring shal be carried out four times in a year i.e. pre-monsoon (April-May), monsoon (August), post 
monsoon (November) and winter (January) and the data thus collected shall be regularly sent to Regional 
Office, MoEF, Gol, Bhopal, MP PCB, Central Ground Water Authority and Regional Director, Central Ground 
Water Board. 

32. The waste water from the mine if any, shall be treated to conform to the standards prescribed under GSR 
422 (E) dated 19th May, 1993 and 31st December, 1993 or as amended from time to time. The oil and 
grease trap shall be installed for the effluents generated from the workshop, if any, before discharging into 
the natural stream. The discharged water from the tailing dam, if any shall be regularly monitored and report 
submitted to the Regional Office, Ministry of Environment & Forests, Gol, Bhopal, Central Pollution Control 
Board, and the State Pollution Control Board. 

33. Hydro-geological study of the area shall be reviewed by the project proponent annually. In case adverse 
effect on ground water quality and quantity is observed mining shall be stopped and resumed only after 
mitigating steps to contain any adverse impact on ground water is implemented. 

34. Occupational health check up for the workers including identification of work related health hazards, training 
on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be carried out. 
Periodic monitoring for exposure to respirable mineral dust on the workers shall be conducted and records 
maintained including health records of the workers. Awareness programme for workers on impact of mining 
on their health and precautionary measures like use of personal equipments etc. shall be carried out 
periodically. Review of impact of various health measures shall be conducted followed by folow up action 
wherever required. It should be made available for inspection whenever asked. Necessary funds for this also 
should be earmarked. 

35. Project Proponent shall ensure appropriate arrangement for shelter and drinking water for the mine workers. 
36. Persons working in dusty areas shall be provided with protective respiratory devices and they shall also be imparted adequate training and information on safety and health aspects. 
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37. Commitment towards CSR have to be followed strictly. 
38. Special measures shall be adopted to prevent the nearby settlements from the impacts of mining activities. 39. The Project Proponent shall inform to the Regional Office, MoEF, Gol, Bhopal and MP PCB regarding date of financial closures and final approval of the project by the concerned authorities and the date of start of land development work. 
40. The necessary funds as per mandate shall kept for environmental protective measures which should be kept in separate account and shall not be diverted for other purpose. Year wise expenditure shall be reported to 

the Regional Office, MoEF, Gol, Bhopal and MP PCB. 
41. The Regional Office, MoEF, Gol, Bhopal and MP PCB shall monitor compliance of the stipulated conditions. 

A complete set of documents including Environment Impact Assessment Report, Environrental 
Management Plan, Public hearing and other relevant documents should be given to Regional Office, MoEF, 
Gol, Bhopal and MP PCB. 

42. A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the Local 
Bodies, Panchayat and Municipal Bodies., as applicable. in addition to the relevant officers of the 
Government who in turn has to display the same for 30 days from the date of receipt. 

43. The Project Proponent shall advertise at least in two local newspapers widely circulated, one of which shal 
be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter 
informing that the project has beeri accorded environmental clearance and a copy of the ciearance letter is 
available with the State Pollution Control Board and also at web site of the State Level Environment Impact 
Assessment Authority (SEIAA) website at www.mpseiaa.nic. in and a copy of the same shall be forwarded to 
the Regional Office, MoEF, Gol, Bhopal. 

44. The project proponent has to strictly follow directions/guideline issued by the MoEF, Gol, CPCB and other 
Govt. agencies from time to time. 

45. Action plan with respect to suggestionimprovement and recommendations made and agreed during public 
hearing consultation shall be submitted to the Regional Ofice, MoEF, Gol, Bhopal, MP PCB and to the 
competent authority of the State Govt. within six months. 

46. The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental 
clearance terms and conditions in hard and soft copy to the Regulatory Authority on 1st June and 1st 
December of each calendar year. 

47. The SEIAA of M.P. reserves the right to add additional safeguard measures subsequently, if found 
necessary, and to take action including revoking of the environment clearance under the provisions of the 
Environmental (Protection) Act, 1986, to ensure effective implementation of the suggested safeguard 
measures in a time bound and satisfactory manner. 

48. These stipulations would be enforced among others under the provisions of Water (Prevention and Control 
of Polution) Act, 1974, the Air (Prevention and control of Pollution) Act 1981, the Environnment (Protection) 

Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006. 

49. The Ministry or any other competent authority may alterímodify the conditions or stipulate any further 
condition in the interest of environment protection. 

60. Concealing factual data or submission of false/fabricated data and failure to comply with any of the 
conditions mentioned above may result in withdrawal of this clearance and attract action under the 
provisions of Environment (Protection) Act, 1986. 

51. Any appeal against this prior environmental clearance shall lie with the Green Tribunal, if necessary, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

52. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, 
Fire Department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 
1972 etc. shall be obtained, as applicable by project proponents from the respective competent authorities. 

53. The proponent shall upload the status of compliance of the stipulated EC conditions, including results of 
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the 
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels 
namely; SPM, RSPM, SO2, NOx (ambient levels as well as stack enmissions) or critical sectoral parameters, 
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the 
company in the public domain. 
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54. The environmental statement for each financial year ending 31st March in Form-V as is mandated to De 
Submited by the project proponent to the concerned State Pollution Control Board as prescribed under the 
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the 
company along with the status of compliance of EC conditions and shall also be sent to the Regional Office 
of MoEF. 

Endt No. 
Copy to: 

/SEIAA21 

1. Addtional Cheif Secretary, Department of Environment, Government of Madhya Pradesh, 
Mantralaya, Bhopal. 

Dated: 

2. Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution Control Board, 

Paryavaran Parisar, E-5, Arera Colony Bhopal-4620 16 

4. Collector, District - Rewa (M. P.) 

3. Member Secretary, Madhya Pradesh Pollution Contro! Board, Paryavaran Parisar, E-5, Arera 

Colony, Bhopal-462016 

5. Divisional Forest Officer, District - Rewa (M. P.) 

(Shriman Shukla) 
Member Secretary 

6. 1.A. Division, Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New 

Delhi- 110 003. 

7. Director (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link 

Road No. 3 Ravi Shankar Nagar, Bhopal-462016. 

11.Guard file. 

8. Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills, Bhopal 

462002. 

9. District Mining Officer, District - Rewa (M. P.). 

10. DEO, SEIAA, for update on website. 
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From 

NO: S1252549| NZIJabalpur Region|Perm|2024|/266320 

To 

Govt. of India 

Ministry of Labour & Enployment 

Directorate-General of Mines Safety 

Director of Mincs Safety, JABALPUR REGION, NORTHERN ZONE GHAZIABAD UTTAR PRADESH 

Shri Rajender Singh(Nominated Owner) 

Sir, 

Date: 0|/08/2024 

Harai Gujran Stone Mine(6.134 Ha) (Mine code:51252549) of M/s Mahalaxmi Mines & Stone Crusher, 

Jui Khurd-65,Bhiwani �Jui Khurd,Haryana Pincode.no. 127030 

Sub:Authorization under Regulation 34(6) of the Metalliferous Mines Regulations, 1961 to Shri Dharmendra, 

SSHarkesh Choudhary, possessing foreman Certificate of Competency under MMR, 1961 to work as 

Manager of Harai Gujran Stone Mine(6.134 Ha) village- Harai Gujran, Mauganj, Dist-Rewa (M.P), (Mine 

code:51252549) of M/s Mahalaxmi Mines & Stone Crusher. 

Please refer to your letter No. Nil dated 05.06.2024 and online application id 266320 dated 12.06.2024 on the 

above subject. 

The matter has since been considered on the basis of information furnished by you and the enclosures 

submitted therein, on the above subject. 

In exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director-General of 

Mines Safety) under Regulation 34(6) of the Metalliferous Mines Regulations, 1961, and by virtue of the 

authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines 

Safety) under Section 6(1) of the Mines Act, 1952, I hereby authorise Shri Dharmendra, S/o Harkesh 

Choudhary, possessing Mine Foreman Certificate of Competency to work as Manager of Harai Gujran Stone 

ine(6.134 Ha)(Mine code:51252549) of M/s Mahalaxmi Mines & Stone Crusher, subject to the following 

conditions to be strictly complied with: 

(1) Manager shall not take up any appointment in any capacity whatsoever in another mine. 

(2) The average daily employment of persons at the mine shall not exceed 75 in all in the mine and no 

underground workings are made. 
(3) The manager shall personally inspect and supervise the working of the mine daily, where by reason of 

absence or for any other reason, the manager is unable to exercise daily personal, supervision, a person 
holding a valid Foreman's or Manager's Certificate shall be authorized to act as Manager of the mine in 
compliance with Regulation 34(7)(a)(1 ) and if no such qualified person is available, the mine workings 
should be kept suspended during such absence of the Manager. Atention is drawn to Regulation 34(7Xa) and 
(b) in respect of the period of authorization permitted, intimation of authorization to Director General of 
Mines Safety, Dhanbad and the undersigned etc. 

(4) The aggregate horse power of the machinery used in the mine shall not exceed 500, including not more 
than two excavators with total horse power not exceeding 200, are deployed at the mine. 



dequate number of Mining Mates shall be appointed to carry out effective supervision in the mine. 

(7) No deep hole blasting shall be done in the mine. 

(8) The total amount of explosives used per day in such workings shall not exceed 100kg. 

(9) No underground workings shall be made. No mining operations shall be conducted beyond day light 
hours. 

(10) No ore dressing/handling/processing plant shall be attached to the mine. 

(11) On or before the 20th day of February in every year. Owner/agent or Manager shall submit Annual 

Return in respect of the preceding calendar year online through https://dgms.gov.in. 

(12) Airborne dust sampling as provided in Regulation 124(3)(a) and determination of respirable dust content 

of the samples and quartz content (free silica) as provided in Regulation 124(3)(a) shall be done at the mine. 

(13) The above authorization shall stand cancelled as soon as the person to whom it is being granted leaves 

the service at the mine under reference. Intimation about the manager as a result of his Transfer/Termination 

of Service/ Resignation shall also be submitted in Form I of the First Schedule immediately. 

(14) If at any time any one of the conditions, subject to which this authorization has been granted, is violated 

or not complied with, this authorization shall be deemed to have revoked with immediate effect. 

(15) In the event of any change in the circumstances connected with this permission, intimation thereof shall 

be sent to this Directorate. 

(16) This permission is being issued specifically under the Regulations mentioned above and without 

prejudice to any other provisions of law, which may be or may become applicable at any time. 

(17) This permission may be amended, modified or withdrawn at any time if considered necessary in the 

interest of safety. 

(18) This authorization shall remain valid for one year from the date of issue of this letter or validity of 

medical certificate of candidate or validity of lease granted by competent authority, whichever is earlier. 

Please acknowledge receipt of this letter. 

lour Faithfully 

ASHOKKUMAR (DIRECTOR - JABALPUR REGION) 



Project Name: 

Project Address: 

Viliage: 

District: 

Communication Address: 

Address of CGWVB Regional Office 

1. Application No.: 

3. Project Status: 

5. Valid up to 

m/day 

9.00 

Fresh Water 

6 GrOund Water Abstraction Permitted: 

Certificate of Exemption for Ground Water Withdrawal 

Existing Project 

MahaluXmi Mines And Stone Crusher 

mlyear 

Village Harrai Gujran, Tehsil Maugani, District Rewa 

Term and conditions: 

Harraigujran 

Rewa 

21-4/2323/MP/INDI2024 

7. Exemption under Para 1.0 (v) of guidelines 

Saline Water 

m²/day 

Mahaluxmi Mine And Stone Crusher. Village Harraigujran, Tehsil Mauganj, District Rewa, Mauganj. 

Rewa, Madhya Pradesh - 486331 

This exemption letter is being issued under relevant provision(s) of extant guidelines. 

Central Ground Water Board North Central Reaion, Block-1, 4th Floor, Paryawas Bhawan, Area Hills, 

Jail Road, Bhopal, Madhya Pradesh - 462011 

The firm shall instali diaital water flow meter on all common outlet points and maintain the logtbook. 

m²lyear 

Block: 

Till adherence to provision(s) under which this exemption has been obtained (subject to compliance to related 

conditions) or till any further orders issued by this authority whichever is earlier. 

State: 

4. 

i. All disputes are subject to Delhi Jurisdiction. 

Government of India 
Ministry of Jal Shakti 

Department of Water Resources, 

River Development & Ganga Rejuvenation 
Central Ground VWater Authority 

m²lday 

ii. Any complaint in regard to the rates will not be entertained. 

Mauganj 

2.Category: 
(GWRE 2023) 

Valid From 

Madhya Pradesh 

Dewatering 

m³lyear 

Semi Critical 

This is an auto generated document & need not to be signed. 

06/08/2024 

This certificate is sysiem generated and based on infomation provided by the applicant. CGWA has not verified the claim made by applicant. Any false information furnished/ violation by the applicant. 

shall invite legal action against him/her as per S.O. 3289(E) dated 24/09/2020. 

m²/day 

If. at any stage. it is established that this exemption letter has been obtained on the basis of false/ fake document(s), the exemption letter shall be deemed cancelled and extant penal provisions shall be 

applied on the firm. 

Total 

m²lyear 

Member-Secretary 
CGWA, New Delhi 

18/11, GTAT TIKH, HIE IS, TS tett - 110011 / 18/11, Jamnangar House, Mansingh Road, New Delhi-11001l 
Phone: (011) 23383561 Fax: 23382051, 23386743 

Website: cgwa-n0c.gov.in 



To. 

RED-SMAIA. 

Ourwrd Ng:l3167,06 93:202 

Subject: 

Ref: 

COnsent order 

M/s. Mahaluxni Mines And Stone Crusher, 
KH NO 127,128,129,130,131,135, 136, 140/1, 140/2, 141, 142.. VILL HARRAI GUJRAN TEH 

MAUGANJ DISTT REWA,City : Harraigujran, 
Dist : Rewa, Tal :Mauganj, SIDC:, Latitude : 24.5436 Longitude : 81.8355 

Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Poliution) Act,1974 under 

section 21 of the Air (Prevention & Control of Pollution) Åct,1981 

Your Consent to Establish Application Receipt No. 1084003 DA. 28/062021 and last communication recerved on 

DL.27/07/2021 

a. Location: 

CTE-Freah 

Without prejudice to the powers of this Board under section 25 of the Water Prevention & Conrol of Polte. 

Act, 1974 under section 21 of the Air (Prevention & Controj of Pollution) Act. 198] and without rducing our resporait e" 

the said Acts in any way, this is to inform you that this Board grants Consent to Establish fÝ ctung up of trutinz 1ie . Ast 

No. 127, 28, 129, 130. 131, 135, 136, 140/1, 140/2, 141, 142,143.144/1,144/2,145,148/1/2,148/13.. Vilage Harrz Guraa Tsi 

Mauganj. Disu: Rewa, (M.P.) 

SUBJECT TO THE FOLLOWING CONDITIONS -

b. Mining Lease area: 
c.Product & Production Capacity: 

Endosures: 

Khasra No. 127. 128, 129, 1 30,131, 135, 136, 140/1, 1402, 141, 142,143,144/1,144/2,145.14812.148/1S. 

Vilage:Harai Gujran ,Tehsil: Mauganj .Distt: Rewa, (M.P) 
6.1340 ha 

Mining of Stone Quarry 
Activity / Product 

* Conditions under Water Act 
*Conditions under Air Act 

General conditions 

The consent (for operation) as requircd shall be granted to your industry afier fulfillment of all the conditions mentioned ahOe 

For this purpose you shall have to nake an applicatiorn to this Board in the prescribed proforma at least rwo moaths beíore the 
cxpected date of commissioning of vour industry. The applicant shall not operate the unit without ohtaining consen: for peraon 
from the Board and shall not bring in to use any out let for the discharge of effiuent and gaseous emission. 

Hall d}- 14 

Signature NoLVerified 

Qty /year 

l. District Mining Officer. (Mining Section). Collector office, Rewa Dist. Rewa (M P.) for informauon. 
2. MP. State Mining Corporation. Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please. 
3. Regional officer, Regional office, MPPCB, Rewa (M.P.) 

1.39,497 Cubie Meter Per Year. 

Digitally Signed b:A.A 
Mishra, Membef `ecretary 

Date: 06/08/202i 03:15:34 PM 
(Organic Authentication on AADHAR from UIDAI Server) 
TPAV # 189B2USLRF 

ACHYUT ANAND MISHRA 
Member Secretary 



COnsent Order 

CONDITTONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 : 

1. The daily quanity of cfflucnt slial) not excecd I 80 KJday and seware at out fall of the un1l shall nol cxcecd )S) 

KLday. 
*. Tthe applicant shall provide garland drain and setling tank for the control of surfacc run off gencratcd in the lcase arca 

during raíns. 

Suspended Solhds 

BOD, Days 27°C 
COD 

3. Sewagc Trcatment :- The applicant shall provide septic tank and soak pit and maintain the samc propcrly to achicve 

following standards 
Between 

Not cxcccd 

Not exceod 

Not crceed 

! 

S.5.. 90 

I00 mg1. 

30 mgn. 

250 mg/l. 

4. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terins and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

7. Disposal of Collected Solid waste 

$. Compilation of Monitoring data- Samples and measurements taken to meet the monitoring requirements specified above 

shall be representative of the volume and nature of monitored discharge. 

6. Recording of Monitoring Activities & Results 

5. Aratslofs 

Paryavaran P'arisar. Bhopal- 1, M" 

Trie . t755-Z46h191. fa-0755 L11, 1242 

The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent. 

Solids, dirt, silt or other pollutant separated from or resulting from trcatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such waer Any live fish, Shall fish or other aninal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 

8. Proibition of By pass system of treatrment facilities 
The divesion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Conset in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or 

Additional Water condition:: 

i. Where excessive storm drainage or un off would damage any facilities neccessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specificd above for reporting non-compliance. 

9. Industry/institute/mine management shall submit the information online through XGN in reference to compliance of 
Consent conditions. 

1) Mine shall treat mine water to the extent that it should meet the quality of drinking water source quality standards. The treated mine 

water should be used for bencficiation purposes such as plantation, irrigation etc 

2) The mine management shall provide toilets for laborers along with septic tank and soak pit.. 
3) Mine management shall provide rain waler harvesing arrangements 

Consent No:CTE-53936 



Consent Urder 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTRoL OF POLLUTION) ACT 1981 * 

a. Particulate Matter (less than 10 micron)- 100 ug/m (PM,n ug/m' 24 hrs. basis) 

b. Particulate Matter (less than 2.5 micron) - 60 ug/m (PM2s Mg/m' 24 hrs. basis) 

I. Ambicnt air quality at the boundary of the industrv/unit Dremises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambicnt air quality norms arc prcscribed in MoEF gazette notification no. GSRI826(E). dated: 

16/1109. Some of the parameters are as follows: 

c. Sulphur Dioxide (SO] (24 hrs. Basis) -80 ug/m 
d. Nitrogen Oxides (NOJ (24 hrs. Basis) -80 gm' 
e. Carbon Monoxidc [CO] (8 hrs. Basis) -2000 ug/m 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

3. Ihe industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/scction/activitics. 

4. ApprOach roads shall be made pucca to control the fugitive cmissions of particulate matter generated due to 

ransportation and internal movements. 

Paryavaran Parisar, Bhopal 16 MP 

Tele : 0755-244191, Fax-0755-2463742 

E-5, Arera ( olony 

Additional Air condition: 

S, Mine managenment shall take effectiye steps for extensive tree plantation of the local trec species within or around the 

industry/unit premises for general improvement of environmental conditions. 

»ntro! $$oaru 

6. Mine management in the current monsoon period shall ensure plantation of 100 nos of trees in and around the premise 

and intimate the Board. 

2) Mine manugetnent shall construct and maintained pakka approach road from the nine site. 

3) Fixed type of water sprinkle system shall be provided on haul road. 

1) Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary. 

6) Transportation should not be done through forest area. 

4) Mine management shall practice regular compaction lo0se material of haulage road to reduce the ennission of fugitive enission 

5) Transportation shall be done through covercd vchicle. 

Consent No:CTE-S3936 

7) The vehícle used for the transportation of minerals / material shall be PU certified and shall be properly maintained to reduce the noise 



GENERAL CONDITIONS: 
I. The non hazardous solid waste amesting in the unittunít premises sweening, ete. be disposed off scientilically so as not to 

cause any huisancc/pollution. The applicant shall take necessary pernission from civic authorities for disposal to durnping 

site. If required. 

2. The applicant shall allow the staff of Madhya Pradesh PolJution Control Board and/or their authorized represcntativE, 

upon the representation of credentials: 

Board. 

Consent Order 

d. 10 inSpect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

D. 10 enter upon thc upplicant's premises where an efluent source is locatcd of in which any records are requrcd to 

be kept under the terms and conditions of this Consent. 

C. Io have access at reasonable timnes to any records required to be kept under the terms and conditions of this 

Consent. 

Paryavaran Parisar, Bhopaf - I6 VIP 

Tele : 0753-2466191, Fax-0785-2463742 

d 1o inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or, 

e. To sarmple at reasonable times any discharge or pollutants. 

3. This consent/authorisation is transferable. in case of change of ownership/managemcnt and addresses ol new 
Owneripartner/birectors/proprietor should immediately apply for the same. 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any excluSiVe 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, I981 only and docs 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 

6. Balance consentvauthoisation fee, if any shall be recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than l80 day prior to the 

date of expiration of this consent/authorisation 

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

9. After notice and opportunity for the hearing. this cornsent may be modificd, suspcnded or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following: 

(a) Violation of any terms and conditions of this Consent. 

(b) Obtaining this Consent by misrcpresentation of failure to disclose fully all relevant facts. 

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

10. On violation of any of the abovC-mentioncd conditions hc consct granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 

Bdditional condition:: 

2 
1. Mine management shall perform the mining activity as per the approved mining plan. 

3 

4 

6 

Mine management shall provide clear lease demarcation pillars with latitude longitude. 

Rain water harvesting shall be undertaken to recharge ground water source. In casc any adverse cffect on ground 

water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to 

restore the same. 
The Mie Management shall construct Garland drain all around the mine with stone pitching all around, and with 

settling tank. Sedimentation pits shall be constructed at the corners of the garland drains and de-silted at regular 

intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion. Sump capacily shall also provide 

adequate retention period to allow proper setling of silt material. 

5. The minc imanagement shall rCgularly monitor the ground and surface water (if any) in and near the core zone for 

contamination and depletion due to mining activity and maintain the records. 

The minc management shall take preventive measures to control fugitive emission from all the sources. Water 

spraying arrangement on haul roads, loading, unloading and at transfer points shall be provided and properly 

mainained. 
Top soil/solid waste shall bc stacked with proper slope and adequate safeguards; it shall be utilized for backilling 

arca. Top soil shall be separately stacked for 
(Wherevcr applicable) for reclamation andrchabiliation p minF out 

ConNent 



Consent Urder 

biological reclamation and shall not be stacked along with over burden. 

The minc managemcnt shall stack the ovcr burden at carmarked dunp ite(s) only. Kecping maxium hcight of 

dump as 20 m and overall slope as 35° led. The Over Burden dumps shall be backfilled and sciertifically vcgetated 

vith suítable native species to prevent erosion and surface runoff. 

Parvavatntt l'arisar, thepal - , 

Tele : f755-246t19). ax-74. ih 47 42 

Controled blasting should be practiced with the use of delay detonators and only during daytime. The nitigaive 

measures for control of ground vibrations and to arrest the flv rocks and boulders should be implcmented. 

10. Vehicular emissions should be kept under control and regularly monitored for compliancc of cmissión norms 

Vchicles used for transporting the mineral should be covered with tarpaulins and optimally loadcd. 

1. Ic mine Managcment shall submit cnvironmental statement for the orevious year ending 31st March on or before 

30th September every year to the Board. 

12. Minc management shall provide fencing all around the lease area to prevent acc1dent hazard due to opcn pits. 

13. Thc minc management shall comply with the conditions of Environmental clearance pertaining to pollution contro! 

1*. he mine management shall provide the safety equipments like Helmets, Boots, Gloves, Masks, and Earplug ctc. to 

workers & ensure that workers will use them during mining activíty. 

13. Thc minc managemcnt shall take preventive mcasures to protect the trecs and cnsure minimum cutting of trecS tn thc 

mining arca. 
16. The mine managemernt shall ensure the compliance of conditions of environmental clcarance. 

17. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by MoEF ICPCB 

MPPCB from time to time as required and, if applicable. 

(Organíc Authentication on AADHAR from UIDAI Server) 
TP¤V # 189D2USLRF 

Consent No:CTE-53936 

For and on behalf of 

M.P, Pollution Control Board 

ACHYUT ANAND MISHRA 
Member Secretary 



To, 

RED-MEDIUM 

Dutward No:113435,15/09/2021 

Subject: 

Ro 

The Occupier, 

Consent Order 

M/s. Mahaluxmi Mines And Stone Crusher, 

City: Harraigujran, 

KH NO 127,128,129,130,13 1,135, 136, 140/1, 140/2, 141, 142,, VILL HARRAI GUJRAN TEH 

MAUGANJ DISTT REWA, 

a. Location: 

CCA-Fresh 

Dist: Rewa, Tal: Mauganj, SIDC:Not In SIDC, Latitude : 24.5436 Longitu�e :81.8355 

SUBJECT TO THE FOLLOWING CONDITIONS : 

C to : 

Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21 

of the Air (Prevention & Control of Pollution) Act, 1981 

b. The Mining lease area: 

Your Consent to Operate Application Receipt No. 1086761 Dt. 26/08/2021 and last communication received on 

Dt. 14/09/2021 

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 

The M. P. Pollution Control Board has agreed to grant consent up to 31/O8/2022, subject to the fulfiliment of the terms & conditions, 

enclosed with this letter and 

c. Product & Production Capacity: 

aclosures: 

Mining of Stone QQuarry 

CONSENT NO: t** 

KH NO 127,128,129,130,131,135, 136, 140/, 140/2, 141, 142,, VILL HARRAI GUJRAN TEH MAUGANJ 

DISTT REWA, Harraigujran, Mauganj, Rewa 
6.134 hact 

* Conditions under Water Act 

M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopai - 16 MP 

Tele : 0755-2466191, Fax-0755-2463742 

Product 

* Conditions under Air Act 
*General conditions 

POB ID: 140976 

Consent No:AW-54170 

1,39,497 Cubic Meter Per Year, 

Ante- For anr cange in above industr shull obiain jresh cmseni from the hoard. 

The Validity of the consent is up to 31/08/2022 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel /revoke the above condition in part or whole as and when required. 

3. Regional officer, Regional office, MPPCB, Rewa (M.P.) 

Signature Not V�rified 
Digitally Signed b :A. A 
Mishra, Membef Secretary 
Date: 15/09/20 07:06:10 AM 

(Organic ¢uthentication on AADHAR from UIDAI Server) 
TPÁV # EWA2GJU426 

Oty / year 

1. District Mining Officer, (Mining Section), Collector offic�, Rewa Dist. Rewa (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please. 

ACHYUT ANAND MISHRA 
Menmber Secretary 

This Crtificate yenerated fram Xgn.mp.nic.in ure valid and does not reguire phy:sical sigiatures, the certificate can be voliduted oulte tram xn. mp.ic. in ustn"IPAE Nume? Page: 1 /5 



CONDITIONS PERTAINING TO WATER (PREVENTION &% CONTROL OF POLLUTION) ACT 1974 i: 1. The daily quantity of effluent shall not exceed 1.80 KL/day and sewage at out fall of the unit shall not exceed 0.50 K/day. 

Consent Order 

2. The applicant shall provide garland drain and settling tank for the control of surface run off generated in the lease area during rains. 

pH 

3. Sewage Treatment :- The applicant shall provide septic tank and soak pit and maintain the sarne properly to achieve following standards 

Suspended Solids 

BOD Days 27°C 

COD 

Between 

Not exceed 

Not exceed 

Not excccd 

5.5 �9.0 

100 mg/. 

30 mg/1. 

250 mgl. 

4. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditiOns of this 

consent. Facility expansions, production increases or process modifications which result new or increascd discharges of 
poBlutants must be reported by submission of a fresh consent application for prior permission of the Board 

7. Disposal of Collected Solid waste 

5. Compilation of Monitoring data- Samples and measurements taken to meet the monitoring requirements specified above 
shall be representative of the volume and nature of monitored discharge. 

6. Recording of Monitoring Activities & Results 

M.P. Polution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopai - 16 MP 
Teie : 0755-24661 91, Fax-0755-2463742 

The applicant shall make and maintain online records of all infornation resulting from monitoring actívities by this 
Consent. 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 
prevent any pollutant fromn such materials from entering any such water Any live fish, Shall fish or other animal collected or 
trapped as a resut of intake water screening or treatment may be returned to eaters body habitat. 

8. Prohibition of By pass systen of treatment facilities 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except 

where unavoidable to prevent loss of life or severe property damage, or 

Additional Water condition; 

ü. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shali immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance. 

9. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 
consent conditions. 

1) Mine shall treat mine water to the extent that it should meet the quality of drinking water source quality standards. The treated mine 
water should be used for beneficiation purposes such as plantation, irrigation ete 

2) The mine management shall provide toilets for laborers along with septic tank and soak pit. 
3) Mine management shall provide rain water harvesting arrangements 

Consent No:AW-54170 

This Certificate generated fron xgn.mp nic in are valid and does not require physical signutures, the centifikcale cun be valdated online from gn. mp. nikc tn usng "TPAI" Number Page: 2/5 



Consent Order 

biological reclamation and shall not be stacked along with over burden. 
The mine management shall stack the over burden at earmarked dump site(s) only. Keeping maximurn height of 
dump as 20 m and overall slope as 35° illed. The Over Burden dumps shall be backfilled and scientifically vegetated 
with suitablc native species to prevent erosion and surface runoff. 

M.P. Pollution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopai - 16 MP 
Tele : 0755-2466191. Fax-0755-2463742 

9. Controlled blasting should be practiced with the use of delay detonators and only during daytime. The mitigative 
measures for control of ground vibrations and to arrest the fly rocks and boulders should be implemented. 

10. Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms 
Vehicles used for transporting the mineral should be covered with tarpaulins and optirnaly loaded. 

I1. The mine Management shall submit environmental statement for the previous year ending 31st March on or before 
30th September every year to the Board. 

12. Mine management shail provide fencing all around the lease area to prevent accident hazard due to open pits. 
13. The mine management shall comply with the conditions of Environmental clearance pertaining to pollution control. 
14. The mine management shall provide the safety equipments like Helmets, Boots, Gloves, Masks, and Earplug etc. to 

workers & ensure that workers will use them during mining activity. 
15. The mine management shall take preventive measures to protect the trees and ensure minimum cutting of trees in the 

mining area. 
I6. The mine management shall ensure the compliance of conditions of environmental clearance. 
17. The mine Management shall comply with ail the rclevant Acts/Rules, directions. guide lines issued by MoEF /CPCB 

MPPCB from time to time as required and, if applicable. 

Consentauthorization as required under the Water (Prevention & Control of Pollution) Act, 1974 , The Air (Prevention & 
Control of Pollution) Act,198lis granted to your industry subject to fulfillment of al the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in io use 
any outlet for the discharge of effluent and gascous emission. 

(Organic Authentication on AADHAR from UIDAI Server) 
TP¤V # EWA2GJU426 
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GENERAL CONDrTIONS: 
1. The non hazardous solid waste arresting in the unit/unit premises sweeping, etc. be disposed off scicntifically so as not to 
cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 
site. If required. 

2. The applicant shall allow the staffof Madhya Pradesh Pollution Control Board and/or their authorized representative. 
upon the representation of credentials: 

Board. b. To enter upon the applicant's premises where an effluent source is located or in which any records are required to 
be kept under the tems and conditions of this Consent. 

Conseat Order 

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

3. This consent/authorisation is transferable. in case of change of ownership/management and addresses of new 

kvnerpartner/Directors/proprictor should immediately apply for the same. 

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations. 

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Depart1ment/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

M.P. Poliution Control Board 
E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16 MP 
Tele : 0755-2466 191, Fax-9755-2463742 

d. To inspect at rcasonable times any monitoring equipment or monitoring method required in this Consent: or. 

e. To sample at reasonable times any discharge or pollutants. 

6. Balance consent/authorisation fee, if any shall bc recoverable by the Board even at a later date. 

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 

8. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 

9. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following : 

(a) Violation of any terms and conditions of this Consent. 

2 

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts. 

3 

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge. 

10. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 

Additional condition: 

4 

5 

6. 

7. 

Mine management shall perform the mining activity as per the approved mining plan. 
Mine management shall provide clear lease demarcation pillars with latitude longitude. 
Rain water harvesting shall be undertaken to recharge ground water source. In case any adverse effect on ground 
water quality and quantity is observed, mining shall be stopped and resumed only after applying mitigating steps to 
restore the same. 
The Mine Management shall construct Garland drain all around the mine with stone pitching all around , and with 
settling tank. Sedimentation pits shall be constructed at the corners of the garland drains and desilted at regular 
intervals. The garland drain shall be stone pitched / lined to prevent the soil erosion. Sunup capacity shall also provide 
adequate retention period to allow proper settling of silt material. 
The mine management shall regularly monitor the ground and surface water (if any) in and near the core zone for 
contamination and depletion due to mining activity and maintain the records. 

maintained. 

The mine management shall take preventive measures to control fugitive emission trom ali the sourees. Water 
spraying arrangement on haul roads, loading, unloading and at transfer points shall be provided and properly 

Top soil/'solid wasie shall be stacked with proper slope and adequate safeguards; it shall be utilized tor back tilling 
(Wherever applicable) for reclamation and rehabiliation of mincd out area. Top soil shall be separately stacked tor Consent No:AW-54170 
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Consent Order 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION ACT 1981 : 

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows: 

a. Particulate Matter (less than 10 micron) - 100 g/m (PMo ug/m 24 hrs. basis) 
b. Particulate Matter (less than 2.5 micron) -60 ug/m² (PM2s Mg/m² 24 hrs. basis) 
c. Sulphur Dioxide [SO:] (24 hrs. Basis) - 80 ug/m 
d. Nitrogen Oxides (NOJ (24 hrs. Basis) - 80 ug/m 
e. Carbon Monoxide CO] (8 hrs. Basis) - 2000 ug/m 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

M.P. Pollution ControB Board 
E-5, Arera Coiony 

Paryavaran Parisar, Bhopal - 16 MP 
Tele : 0755-2466191, Fax-0755-2463742 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 

t. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

ansportation and internal movements. 

5. Mine management shall take effective steps for extensive tree plantation of the local tree species within or around the 
industryunit premises for general improvement of environmental conditions. 
6. Mine management in the current monsoon period shall ensure plantation of 100 nos of trees in and around the premise 

and intimate the Board. 

Additional Air condition: 

1) Mine management shall demarcate a barrier zone of 7.5 meters as no mining zone on the periphery of mining lease boundary. 

2) Mine management shall construct and maintained pakka approach road from the mine site. 

3) Fixed type of water sprinkle system shall be provided on hau! road. 
4) Mine management shall practice regular compaction loose material of haulage road to reduce the emission of fugitive emission 

5) Transportation shall be done through covered vehicle. 

6) Transportation should not be done through forest area. 
7) The vehicle used for the transportation of minerals / material shall be PU certified and shal! be properiy maintained to reduce the noise 

Consent No:AW-54170 
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